\ 2001 TEM NO. 44 COURT NO. 5 SECTI ON XVI
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).1091/2004

(From the judgenent and order dated 24/07/2000 in GA No. 1984/2000 of the
H GH COURT OF CALCUTTA)

ANI L KUMAR SAHCO Petitioner(s)
VERSUS
LI LABATI SAHOO & ORS. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP and c/delay in
refiling SLP and office report)

Date: 31/03/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE S. B. SI NHA
HON BLE MR JUSTI CE LOKESHWAR S| NGH PANTA

For Petitioner(s) M . Ranj an Mukherj ee, Adv.

For Respondent (s) M. T.S. Doabia, Sr.Adv.
M. Rajiv Nanda, Adv.
M. B.K Prasad, Adv.
M. B.V. Bal aram Das, Adv.

Parijat Sinha, Adv.

Rashm Rea, Adv.

S. C. Ghosh, Adv.

Snehasi sh Mukherj ee, Adv.

SSES

M. Sharath Sanpat h, Adv.
M. Navin Chaw a, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Del ay condoned. Leave granted.
The i nmpugned judgnent is set aside, matter is remtted to
Sub- Di vi sional O ficer, Sadar, South, in the District of M dnapore and
the appeal is disposed of in terns of the signed order.

(A S. BISHT) ( PUSHAP LATA BHARDWAJ)
COURT MASTER COURT MASTER
[ Signed order is placed on the file]
IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON
Cl VI L APPEAL NO. OF 2008
[Arising out of SLP(C) No.1091/2004]

ANI L KUMAR SAHCO c APPELLANT( S)

. VERSUS:



LI LABATI SAHOO AND ORS. c RESPONDENT( S)

Del ay condoned.

Leave granted.

From our order dated 18.2.2008, it appears that M. Ranjan
Mukherj ee, |earned counsel appearing on behalf of the appellants, did
not press the special |eave petition in respect of grant of |icence for
petrol eum products. So far as grant of licence in respect of Kerosene is
concerned, it appears that the appellant has pressed its claimon the
basis of being the surviving partner of Ms. P.K Sahoo. However, the
private respondents are claimng their right to carry out business in

Kerosene on the ground of inheritance.
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In view of the rival claims of the parties, we are of the opinion
that interest of justice would be subserved if the Sub-Divisional Oficer
Sadar, South, in the District of Mdnapore is directed to decide the

af orementi oned di spute. W direct accordingly.

The controversy nmay be resol ved between the parties by the said
authority, without in any way being influenced by the observations made
by the authorities as also by the High Court in their judgnents.

The respondent conpany shall grant licence in terns of the said

order.

The inpugned judgnent is, therefore, set aside and the matter is
remitted to Sub-Divisional Oficer, Sadar, South, in the District of
M dnapore. The appeal is disposed of with the aforenentioned

di rection.

(LOKESHWAR SI NGH PANTA)



NEW DELHI ,
MARCH 31, 2008.



